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CENTRAL AUMINLISIRAIIVE TRIBUNAL, ALLAHABAD BENOH
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Allahgbad : pDated this j4th day ©of August, 2000
riginal Application No,63) of 2000

Hontple Mr, Justice ArK Irivedi, Vv.C.

Hon'ble Mr, S, uayal, Adi.

A, B, Mathur
Technical Ufficer (1,5),
Indian Gross land aNd Fodder Research lnstitute,
Qwalior Road, Jhansi,
(sri H,P, Pandey, Advocate)
e« o o o o o Applicant

Versus

l. Union of India through secretary
Ministry of Agriculture Krishi Bhawan,
New pelhi,

2, Indian Council of Agriculture Research
Institute through its pirecbor General,
Krishi Bhawagn, New peihi_Govt of India,

3., pirector India Gross Lald and desearch
Institute, Guwzliar Road, Jhansi,

(sri dgkesh Tewari, Advocate) Respongen ts

Lagkd (Ur al)

By Hontple pMr, Justice RAK Trivedi, V,C,

Thig gpplicgtion unger Section 19 of the
Admini strative Tribunals Act, 1985, has been filed for
the relief to direct the respongent no,] to extend the
benefit of fixation of pay of the gpplicgnt in the gr;dé
Of Rs,425-600 w,e,f, 7=1=-1973 with cnsequential benefits

in pursyafice of the judgement of the Hontble Supreme



- 2 -

dated 26-9-1997 in Civil Appeal No, 6673 of 1997

(ICA vs, vibhuti Nayak & Urs). From ko recorq it

appears that the applicant has alrezdy approsched the
respongdents by making representati ong (Annexures-A-3,
A=-4 and A-8B), which have not yet peen jecided by the
respongents, In the circumstances, in our opinion,
itis a fit case where the respmgents may be directed
to congider ang decide the representgtimg of the

applicant by a reasoned order within g specified time,

D The applicatia is accordingly disposed of
with a direction to respongent no,2 to decige the
regresentgtion of the applicant in the 1lght Of the
judgementof the Hontble Supreme Court vuth:m ak%’p
of three months from the date s copy of this order

is filed peforethem, There shall be no order as to costs, .
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Member (A) Vice Chairman



